IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD.
0.A.NO.1334 of 1995.

Between | ; pDated: 23,1.199%6.
K.Satyanarayana Rae® cas ‘ Applicant
And

1, The Unien of India rep. by its Secretary, Ministry of Finance,
(Dept of pavenue), Nerth pleck, New Delhi.

2, The Cemmissiener, central Excise, pasheerbagh, Hyderabad.

3, The Deputy Coiuissioner(p&v), central Excise, Rasheerbagh, Hyd .

see ? rRespendents
Counsel for the applicant . sri. G.parmeswara Ra®
ceunsel fer thezﬁespondents : Sri. K. ramlee, Addl., CGSC.

CORAM: i

Hen'ble Mr, A.B.Gerthi, administrative Member

centd:...2/-
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0.A.No,1334/95 Date of Crder: 23.1.96

X As per Hon'ble Shri A.B.Gorthi, Member (Admn,) X

\
* * * :
\
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The relief claimed by the applicant in this OA is

" for a direction to. the respondentsfto quash the impugned

order dated 29,9.95 issued by the thiéf Accounts Officer,

C/o the Commissioner of Customs anﬁ Cantral Excise and to
direct the respondents to count tﬂg special pay drawn by the
aprlicant while fixing his pay in the next higher cadre of
pos (L~II) with consequential beneFits.

2. Learned counsel for the ap%liCent has drawn my
attention to a judgement of this Bench of the Tribunal in
OA,1076/93 dated 4.7.94,;3§E:h;§spgndents were directed to
count the pay drawn by the applica%t incliuding the specisl
pay while fixing his pay in that ﬂext higher scale consequeﬁt

on promotion as DCS {L-II) in the@year 1983,

3. Having carefully examined the *judgement dated 4.7,94
in 0A.1076/93 and having BReard lesrned counsel for the applicant
I find that the applicant before ﬁe is similarly situated as

the applicant in the said GA.1076/93, I@ therefore,find no
—
justification ip—justifieadion in not granting similar benefits

to the applicant herein, |

<

4, Accordingly this 0A is al%owed at the admission stage -=
jtself with a direction to the reépondents to fix the pay of

the applicent on his promotion to DOS Level«II by taking 1nto
consideration the special pay he had already been drawing at

the relevant time. The sgeeéea pay fixation shall be done

notionally and will not entitle the applicant to claim arrears,

§-
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Based on such refimation ofjhis pay the respondents shall
recalculate the emoulmentéfgiéwn ﬁy him prior to his retirement
and accordingly revise and refix ﬁis'pensionary“@ﬁ?ﬁ%f@ﬁents.
Arreaxrs accrueing on account of s&ch refixation shall beg:E:;D :
padid from the cdate one year pricrtto the filing of this OA
i;E.Av?.10.94. This shall be deone by the respdndents within

a period of 3 months from the date of communication of this

order, %
|
5. O.A, is ordered accorﬁingly. No costs.
b ~
i ﬂﬂj&v : ?
! ( A.B.GORT;Q )
| Memter (2dmn.)
. | | '
Dated: 23rd Japuvary, 1996 —
(Dictated in Open Court) | [
b
J _ }QL a7,
sd ' Deputy Registrar(Judl.)
|
. |
Cepy te:- |

1. The Secretary, Ministry ef Finance, (Dept ef Revenue), Unier
of India, Nerth Bleck, New Delhi. '

2. The Cemmissiener, Central Excise, BRasheerbagh, Hyderabad,

3. The Deputy Cemmissioner(P&V),.Central Excise, Basheerbagh,Hy
1
4. One cepy te Sri. G.Parmeswara!'Rae, advecate, CAT, Hyd.

5. One cepy te Sri. K,Ramlee, Adﬂl. CGSC, CAT, Hyd.
6. One cepy te Library, CAT, Hyd .
7. One spare cepy. '
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